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the composite Bombay State, I had an 
occasion to administer the Children's Act.   
And that Act is still in  vogue as far as 
Karnataka is concerned. But at that    time 
what    used to be    the modus operandi was 
this. The Judicial Magistrate was, of course, 
not merely a Judicial Magistrate he was also 
an executive Magistrate. He was not only 
solely  in  charge  of    this problem of 
children but he was also to try some other 
criminals.   But what used to be the practice    
was    that    the     police officers used to 
bring the children to the Magistrate and the 
Magistrate in his wisdom instead of punishing 
them or convicting them, used to send them 
to the  remand  heme.   And this  system is 
still prevailing in those States where they 
have their own Children's Act.   Therefore, I 
would like the hon. Education  Minister  to  
examine  whether the Children's Act as 
obtainable in    Karnataka     or    Maharashtra    
or Andhra  Pradesh  or some  other  State is 
on the same lines as the Children's Act of 
1960.   And, Sir, this is a very important 
provision. 

Then, Sir, the second thing to which I 
would like to draw the attention of the hon. 
Education Minister is this. Sir, as you know, 
there used to be an Act called the Criminal 
Tribes Act, 1924 during the British regime. 
Under this Act, several castes and communi-
ties for no fault of theirs were declared as 
criminals. The result was that a whole 
community was declared as a criminal 
community. But our great Father of the 
Nation, Mahatma Gandhi, fought against this 
obnoxious and heinous law and ultimately it 
was repealed in 1952. Since then, during the 
administration of that Act, some of the 
criminals used to be kept in settlements. 
(Time bell rings). Kindly allow me to finish 
this very important point. Sir, I want to bring 
to the notice of the hon. Minister that these 
settlements are still there in many major 
cities. Even though they are there for the last 
several years, what has happened as a result 
of this obnoxious    law is   that   they    have 

remained as criminals even to this date and 
they have their own children. Even these 
children are resorting to questionable deeds. I 
think this is a proper Act which has now been 
amended and which can take care of these 
people. I would therefore, urge upon the hon. 
Education Minister 10 see what he could do to 
take care of these ex-criminal tribe children 
now found in the settlements. This is a very 
important point and we will be doing a good 
national work if we take care of these children 
because, Sir, as a social worker, I find that 
there has been no maiked improvement in 
their condition even though several other 
methods have been adopted to take care of 
them because of the obnoxious law under 
which they were placed. I, therefore, earnestly 
request the hon. Education Minister to make a 
note of this and see what all he could do in this 
respect. 

With these words, Sir, I wholeheartedly  
support the Bill. 

DR. FRATAF CHANDRA CHUN-DER: 
Sir, I am delighted to know that the hon. 
Member has got practical experience about 
the running of the juvenile courts and about 
the children of criminal tribes. CertaiYi-ly his 
suggestion will be noted very carefully. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): The question is: 

"That the Bill, as amended, be passed." 
The motion was adopted. 

 

THE  APPROPRIATION   (NO. 4) 
BILL,   1977 

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI H. M. 
PATEL): Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the 
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Consolidated Fund of India for the 
services of the financial year 1977-78, 
as passed by the Lok Sabha, be taken 
into  consideration." 

Sir, this Bill arises out of Supple-
mentary Demands for Grants of Rs. 
912.38 crores; Rs. 535.32 crores voted by 
the Lok Sabha on the 14th December, 
1977, and an expenditure of Rs. 407.06 
crores charged on the Consolidated Fund 
of India. Of these Rs. 572.08 crores are 
for transfers to State Governments 
mainly for meeting gaps in their 
resources for financing approved plan 
programmes and to meet the relief 
expenditure necessitated by heavy floods 
and cyclones. Of the balance, Rs. 126.50 
crores are for advances to foreign 
Governments and Rs. 145.38 crores are 
for releases to public sector enterprises. 
The Supplementary Demands have 
adequately been explained in the 
pamphlet circulated to the hon. Members 
on the 2nd of December, 1977. I would 
not burden the House with further details 
but would answer any points that may be 
raised by the hon. Members during 
discussion. Sir, I move. 

The  question  was  proposed. 

SHRI SANKAR GHOSE (West 
Bengal): Mr. Vice- Chairman, Sir, the 
Finance Minister has moved the Ap-
propriation Bill for sanction of Rs. 942 
crores, out of which Rs. 353 crores are for 
different States and Union Territories, 
particularly for the gaps in their resources 
and for expenditure required for rendering 
relief in consequence of natural 
calamities. We would ask the Finance 
Minister to consider carefully the question 
of setting-up of a national fund, a fund 
which can look after these natural 
calamities and disasters because this is a 
matter which cannot be considered only 
within the four corners of a Finance 
Commission's recommendations, 
especially because the human suffering 
that has taken place in And-hra Pradesh, 
in Tamil Nadu, in Kerala   and   in   
various  other   parts    of 

South India is a matter with regard to 
which the whole nation is deeply 
concerned. Therefore, it has to be seen 
whether in order to assist the States a 
national calamity fund or a national 
disaster relief fund can be set up. 

Now, an Appropriation Bill is the 
appropriate time to discuss the policy of 
the Government and examine whether   
the  economic  policy  of  the 
Government is appropriate. With regard 

to this sum of Rs. 942 crores, we will not 
grudge the Finance Minister that amount. 
But there are certain grave misgivings in 
the minds of the general public about the 
direction of the Government with regard 
to its economic policy, with regard to its 
approach to growth. We are told that it 
has intended to raise the growth rate to 7 
per cent. We would like to know from the 
Finance Minister what policy measures 
he wishes to take to ensure that such a 
growth rate can be achieved. In order to 
achieve such a growth rate the rate of 
savings, which is about 16 or 17 per cent. 
at present the rate of savings will have to 
be pushed up the calculations indicate, to 
28 or 30 per cent. What incentives will 
the Finance Minister give to ensure that 
the rate of savings grows in that fashion 
so that high growth rates are achieved? In 
the first Plan, the growth rate envisaged 
was 2 per cent, and then in the successive 
Plans, the growth rate envisaged with 41/2 
per cent. 6 per cent, and 51/2 per cent. The 
actual growth rate that the economy 
achieved in the past was about 34 per 
cent. We understand that the Planning 
Commission is now working on a growth 
rate of 44 per cent. I would be glad if the 
hon. Finance Minister enlightens this 
House 
whether the Government intends to 
pursue a growth rate of 7 per cent. In that 
case, the corresponding decisions with 
regard to savings, with regard to 
investments and with regard to resource 
mobilisation have to be disclosed. So far 
as resource  mobilisation    is 
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concerned, we find that the Government have 
not taken the question very seriously. What is 
its policy with regard to the total public 
expenditure as such? We understood that about 
Rs. 800 crores will be available from the 
enormous build-up of foreign exchange that 
we have. I would like the hon. Finance 
Minister to inform the House as to how much 
of that Rs. 800 crores of foreign exchange has 
actually been utilised. That is number one. And 
number two is, what amount has been utilised 
for what purpose. We do not want foreign ex-
change resources to be dissipated in importing 
goods of elitist consumption, in importing gold 
or importing even watches which should be 
produced in our country. We would want the 
Finance Minister to utilise this foreign 
exchange reserve for importing essential 
goods, spare parts or machinery or items for 
essential consumption, which will stimulate 
growth and operate as a check on the in-
flationary forces. 

We understand that so far as the bank credit 
to the Government is concerned between April 
to October, 1977, there has been an increase 
by Rs. 1056 crores, which is a much higher 
rate of increase than during the corresponding 
period of the past year, which was only about 
Rs. 400 chores. The rate of increase of bank 
credit to the Government has been 9.6 per 
cent, as against 6.2 per cent, during the 
corresponding period of the previous year, 
whereas the bank credit for commercial 
purposes and for industrial growth has 
decelerated from Rs. 1726 crores between 
April to October last year to only about Rs. 
395 crores this year. Now, if we want a high 
rate of growth, then we have to see that 
industrial production in mass consumption 
goods is encouraged. But there has been a 
stagnation in industrial growth. In the last 
year, the rate of industrial growth was 12.7 per 
cent. This year, the rate of growth between 
January to July has been only about 7 per cent, 
and if the rate 

of growth is reduced, then we shall not be able 
to solve our basic problems of poverty and of 
unemployment. This Appropriation Bill is 
there; the allocations are there; but I would 
like the Finance Minister to enlighten the 
House as to what is the industrial policy that 
the Government wishes to pursue. 

There is a feeling in the country that the 
policy of the Government is anti-industrial, 
particularly with regard to public sector 
industries. In the last Budget, the Finance 
Minister had mentioned that these public 
sector undertakings will have to generate 
resources from within. That is good. But if 
there is no support by the State to the public 
sector undertakings, then the public sector 
undertakings will not be able to reach the 
commanding heights of the economy and the 
public sector undertakings will not be able to 
act as a catalyst of growth in a developing 
country like ours. If the public sector 
undertakings are asked to generate their 
surpluses, then we must be very clear as to 
how they will increase their resources. The 
efficiency of the public sector undertakings 
should increase. It would be desirable. But I 
find that there are certain pronouncements on 
behalf of the Government that the public sec-
tor undertakings should generate resources by 
manipulating the prices and through the price 
mechanism. Now, so far as many of the public 
sector undertakings are concerned, they are in 
a monopoly position and it is not by the 
exercise of their monopoly power that they 
should generate surpluses. It is by the exercise 
of greater efficiency that they should generate 
surpluses because if, by mere exercise of 
monopoly power, aurpluses are generated, 
prices are raised, it will feed the fires of 
inflation. It will not take the country forward. 
Therefore, we would like the Finance Minister 
to clarify to the House the proper industrial 
policy on this question. 

It is also said that the industrial policy will 
be such that what can be made by hand will 
not be made    by 
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machine.   Such a bare statement will lead   
us   nowhere.   Everthing   can   be made  by 
hand.    The  Taj  Mahal was made  by  hand.   
The  pyramids   were made by hand.   It is  
not a question of what can be made by hand.     
It is a  question of what can be made by hand 
in a way which is  beneficial to the country 
considering the efficiency, the scales of 
production and all that. Therefore, unless the 
industrial oolicy is  clearly  formulated,  all 
the money that will be paid through the 
Budget or   through   the   Appropriation      
Bill, will not lead the country in   the right 
direction.     So   far   as   the   industrial 
sector is    concerned, there is an ap-
prehension that the  industries, particularly   
the public  sector     industries, will b= 
deprived of budgetary support and these 
industries will have to fend for themselves 
and will  also have to be  given  certain   
concessions.      They will  operate  in  a   
sheltered market. We  want   increase   of   
production   by those  public   sector   
industries  which are engaged in the 
production of mass consumption    goods, but    
that    they should  not  operate   entirely  in  
sheltered   markets.      If  that  is   so,   then 
efficiency will go down, the costs will go up 
and the common man who depends on these 
public sector industries for essential goods 
will have to  cope with commodities whose    
prices have risen.    Therefore,   unless  these  
basic policies    of the Government with re-
gard resource mobilisation, with regard to 
industries, with regard to the public sector 
and so  on are  formulated,  we will merely   
have a financial outlook to the question or an 
accountant's out look to the question, We will 
not have a planner's outlook or a 
development oriented outlook. 

There are also certain apprehensions so far 
as resources are concerned. After this 
Appropriation Bill, the Finance Minister will 
present his Budget soon. The Fifth Plan is 
ending. We have to start the Sixth Plan. We 
must know, so far as the resources are 
concerned, what is the thinking of the Finance 
Minister on the question  of     mobilisation  of 
re- 

sources so that we have a fairly big Sixth Plan. 
There have been certain pronouncements on 
behalf of the Government that the Sixth Plan 
will be 30 or 40 per cent. higher than the Fifth 
Plan. If that is so, it is not good enough. The 
Sixth Plan should be very much higher than 
indeed, mora than double, the Fifth Plan in 
terms of financial targets as well as physical 
targets. So far as the financial targets are 
concerned, it has always been our experience 
in the past that each Plan has been about 
double or even more than double that of the 
earlier Plan. The First Plan was a little less 
than Rs. 2000 crores. The Second Plan was a 
little more than Rs. 4,000 crores. The Third 
Plan was more than Rs. 8,000 crores. The 
Fourth Plan was more than Rs. 16,000 crores 
and the Fifth Plan, in the public sector, was 
more than Rs. 39,000 crores. It was very much 
more than double in financial terms. So far as 
the Sixth Plan is concerned, we want the 
Government to mobilise resources in such a 
way that it is very much more than double that 
of the Fifth Plan in terms of financial targets 
as well as physical targets. 

There is another aspect which causes us 
concern. This is in regard to the agricultural 
sector. 

It has been the policy of the nation that 
agriculture will have primacy. In a country of 
our size where most of our people live in 
villages agriculture is bound to have primacy. 
Therefore, we would like to know from the 
hon. Finance Minister whether the thinking of 
the Government is to give 40 per cent, of the 
resources to agriculture. If these 40 per cent, 
resources on agriculture include also village 
roads, power and irrigation,, then it is not 
much of an increase. We have to see that more 
funds flow on agri. culture, on irrigation and 
power. But it is not merely a question of 
sectoral allocation. It is not merely a question 
of what slice of the cake I get. Equally 
important is the question, what is the size of 
the cake. The cake should not    be a    small    
cake.    We 



183 Appropriation [ RAJYA SABHA ]        (No. 4) Bill, 1977 184 

[Shri Shankar Ghose] 

should not have a slice of a small cake. 
Therefore, we must try to increase the size of 
the cake. We must try to increase the size of 
the plan. We must mobilise resources. 

Apart from that, so far as the agri. cultural 
sector is concerned, there is a grave 
apprehension in our mind about not giving 
loans to small farmers and marginal farmers. 
So far as the Nationalised Banks are con-
cerned who were to give loans to small and 
marginal farmers, there has been a halt in that 
process. As it is, in the agricultural sector is 
toeing neglected by the banking sector. Even 
the loans that the Nationalised Banks were 
giving through rural Banks and other ways to 
the small farmers and marginal farmers have 
been stopped in recent times. I understand 
certain committees have been formed to 
examine the character and functioning of the 
rural Banks. These committees have operated 
as an embargo on further development of rural 
banking. This is something which is not 
desirable toe-cause we cannot rnake any 
headway if the small farmers and marginal 
farmers  do  not  get adequate     Bank 

redit. 

So far as the agricultural policy is 
concerned, particularly, so far as the banking 
policy of the State is concerned, which is 
directly under the Finance Minister, we want 
that a greater flow of resources fakes place so 
that the credit could be given to small and 
marginal farmers. 

There is another aspect which this House 
wants to know from the Finance Minister, 
that is whether all these resources, through 
the Appropriation Bill or the Budget, will 
help in increasing self-reliance of the country. 
We hear a lot about multi-nationals coming 
in. We hear a lot about a million dollars 
coming from the West German bankers, but 
before we invite all these, we must see that 
we strengthen  the self-reliant base     of 

our economy and we must be very 
careful      about      the      influx of 
foreign money. Particularly, we have to be 
careful to see that science and technology 
which is one of the greatest factors of 
progress on the part of the developing 
country, are not neglected. We have seen in 
recent times an attack on the Council of 
Scientific and Industrial Research. Because of 
the outcry made in the country, the damage 
has been less than it would have otherwise 
been. Indeed 17 research units are to be 
transferred to the user Ministries, that is bad 
enough, tut because the country is conscious 
of the danger to our policy of self-reliance, to 
our policy of developing science and 
technology, something could have been 
saved. 

Therefore, so far as the Appropriation Bill 
is concerned, it is not a question of the 
quantum—whether it is Rs. 942 crores—it is 
the question of the basic policy that the 
country should pursue. If we are to give a go-
by to planning or if we are to weaken our 
planning process or dismantle the planning 
process, if we are to weaken our drive towards 
self-reliahce, if we are to weaken the public 
sector, if we are to weaken our Nationalised 
Banks, if we do not come forward to help 
small and marginal farmers, all these 
resources will not help us. It is not the 
quantum of money, but it is the direction of 
growth that is important. 

Therefore, I would request the Finance 
Minister to enlighten the House on certain 
basic questions regarding the direction of this 
Government in respect of the economic policy 
which is agitating the minds of the people. 
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"Mr. B. Danam, driving along a canal 

road from Nagayalanka to Par. rachivara, 
found a number of carcasses in the canal 
and directed the nearby villagers to bury or 
burn them. Some villagers and RSS work-
ers at Parrachivara informed him that there 
were some bodies in a nearby drain. He 
directed the police to take out the bodies 
and bury them. 

Mr. C. S. Rao, Collector, and Mr. A. V. 
s. Reddy, Officer on Special Duty, who 
visited Sorlagondi last evening, found two 
bodies, one of a child in a bush and another 
of a woman buried under debris, and got 
them cremated." 

 
SHRI N. G. RANGA (Andhra Pradesh) : If 

she was buried under debris, how can 
anybody be blamed? 

SHRI SUNDER SINGH BHAN-DARI: 
Well, if you want to save anybody, I cannot 
help. 

SHRI N. G. RANGA: It is not a question 
of saving any one. 
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SHRI N. G. RANGA: Are we not 

rising? Let us take it up tomorrow 
morning. 

THE VICE-CHAIRMAN (SHRI H. 
M. TRIVEDI): We have the Bonus Bill 
tomorrow which will probably take the 
entire day. I am afraid we have to finish 
with this Bill. 

SHRI N. G. RANGA: How long are 
we going to take? 

THE VICE-CHAIRMAN (SHRI H. 
M. TRIVEDI): If the House is agreeable, 
at least up to 6. We will then finish. 
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"Further while making the payment to 

the employee concerned, the actual 
amount of compassionate allowance, 
including the Death.cum-EetiremeBt 
Gratuity, if any, paid to the employee 
during the intervening period, shall be 
recovered." 



191 Appropriation [ RAJYA SABHA ] (No. 4) Bill, 1977       192 
 

 
SHRI N. G. RANGA: Mr. Vice-

Chairman,, I am glad that my honourable 
friend, shri Patel has chosen this portfolio. A 
long time ago, another Finance Minister, 
equally well versed and experienced in 
dealing with the finances of our country and 
the finan. cial affairs of the country—Dr. 
Mathai —held this portfolio. In between we 
have had several Finance Ministers who 
made many experiments—sometimes 
disastrous—and the result is that the country 
finds itself in the deplorable conditions of 
today. 

I am glad that my hon. friend who spoke 
first from my side raised the question of 
Natural Disastrous Mitigation Commission 
and a special fund to be created to which 
every year a substantial amount would be 
contri. buted so that there would be a national 
fund from out of which, whenever these 
natural calamities visit us, money could be 
drawn to look after the relief and 
rehabilitation responsibilities of the 
Government. Some three or four years ago I 
prepared a memorandum which was sub-
mitted to the FAO through our Government. 
This was signed by my friend Shri H. M. 
Patel also. We wanted a permanent fund like 
this in every country to be established and 
also a world fund so that whenever a natural 
calamity overtakes any parti, cular country 
which may not be in a position financially to 
deal with the after-effects of that calamity 
during that year or one or two ensuing years, 
it would be possible for us to ask for 
subventions and grants from the world fund 
also. In addition to the national fund budget 
allotments should be made at the State levels 
also. I sincerely hope that my honourable 
friend Shri Patel will use his good offices 
with the world institutions that have come 
into existence under the aegis of 
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the United Nations so that such a fund is 
established at the world level along with a 
fund in our own country. I hope that such a 
fund—a national fund—will be established 
here at Delhi and State funds at State levels 
while he continues to be the Finance 
Minister. 
Now,    Sir,    I    am    glad    that    a sum of 
Rs.  250  crores  has  been set apart this year 
for these natural calamities.    But this is not at 
all enough. What has been happening in 
Andhra Pradesh  is there very much in    our 
minds.   My honourable friend has just now  
said that even last week there were some 
corpses which were lying hidden in some 
bushes and were kept in bundles of grass and    
straw    and they could not be removed. Such 
has been the fate of Andhra Pradesh.   So 
many thousands of people have died. But the 
Government of India has set apart just Rs. 65 
crores, not as an outright grant, but   as a kind 
of an advance from  out  of the money to he 
given to Andhra Pradesh during the next five 
years as the Plan allotment. This is not at all a 
satisfactory way of dealing with the problem.    
I wish the Government  of India  had  been  
generous enough to say that this sum of Rs. 65 
crores is being granted just on their behalf  and  
I  hope that     they would  do  it  at  least now.    
But this sum  of  Rs.   65 crores  would  not be 
enough  and a sum three or  four or five times 
as much would be needed. Till   now,     Sir,   
the  working   classes have fortunately been 
looked after so far  as  their  elementary  and   
urgent needs like housing,    food,      clothing, 
medical facilities,    etc. are concerned. But 
what about all these millions of peasants.     
Sir,   whose   crops   are   all one.,   whose    
gardens   are   destroyed and   whose  lands     
have  been   overladen with sand?    Sir,   they 
have lost not  only  this  year's  crop,    but  
also the previous two years' crop because of 
the  earlier  cyclones.    These  people need 
now working capital as well as capital for their 
own needs. [Mr. Deputy  Chairman in the 
Chair] They require money and a suggestion 
has. therefore, been made by several 1599 
RS—7. 

of us Members of Parliament, Members of 
this House as well as the other House, that at 
least a grant of thousand rupees per acre 
should be made to all the small farmers and 
the marginal farmers and a sum of thousand 
rupees as loan to all the other farmers so that 
it would be possible for them to undertake 
their cultivation operations for the coming 
crop. I hope my honourable friend would try 
and find sufficient funds both from the 
resources of the Government of India and 
from the nationalised banks and other banks 
also. 

Sir, there are certain welcome features in 
this Bill. As I said earlier, a sum of Rs. 125 
crores has been set apart for areas where 
natural disasters take place. Now, a 
considerable quantity of wheat has been plac-
ed at the disposal of the Assam Government 
in order to help them to feed their people who 
had to suffer much from floods. These are the 
two welcome features. But, as I said, much 
more could have been done and I hope that 
the Government of India would be able to 
supplement whatever they have already 
given. 

In addition to that, Sir, I am glad that they 
have taken up the responsibility for providing 
employment to the rural unemployed. This is a 
responsibility which the earlier Governments, 
both the Central Government and the State 
Governments, could have undertaken. But, 
unfortunately, because they were for 
developing large-scale industries and for 
developing more and more industries of dif-
ferent types in the different parts of the 
country, they could not give much attention to 
this part of it and I welcome the seriousness  
with which the present Government offers to 
provide funds for giving employment. I trust 
that this Government would be as good as 
their professions and that they would make 
necessary provision in the budget. But, as 
things stand today, not much seems to have 
been commenced or begun and not muck 
seems to have been done.        
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They said that they would provide wheat 

and rice from their own sources in order to 
help the State Governments in undertaking 
public works and feeding the workers by 
giving them payment in kind and that they are 
going to do some experiments in this 
direction. But we do not know in how many 
places and in how many States they have 
made any such experiment and it is not 
known what plans they have made and to 
what extent foodgrains have been set apart 
and how much they are going to give. Sir, let 
us wish them good luck in this direction, good 
luck to our workers and to our unemployed 
people also through this Government. Sir, 
there is the demand for fertilisers. We have 
been asking for fertilisers to be subsidised. In 
the beginning, these were subsidised to some 
extent when they were imported. But later on, 
the tax began to be raised on these and price 
has also been raised. All that has been given a 
go.bye. I am glad about it. More than that, 
they are to supply these fertilisers at a price 
which is less than the manufacturers' price. In 
order to make good the losses with the 
manufacturers, they are setting apart Rs. 25 
crores. Even these Rs. 25 crores could be 
multiplied five or six times. My hon. friend 
has complained, and rightly so,, that State 
enterprises are not run as efficiently as they 
should. Accounts have been manipulated in 
such a way that it has been shown as if they 
are paying their own way and showing also 
some profits. These are the usual tricks of the 
financiers and statisticians. Now. I would like 
my hon. friend to go into this matter more 
carefully and see that it is not by raising the 
prices in an artificial manner that you can 
make them to show profits. It is by increasing 
the efficiency of the mana-gement of these 
factories and also improving the technique, 
the machinery and all the rest of it, by which 
you can raise the percentage of efficiency of 
these factories., and if they were to do so, 
instead of being able to provide only Rs. 25 
crores subsidy they would 

be able to give much greater subsidy to our 
growers and producers in the country. 

Then, Sir, there is the new system of 
community medical service. They are going 
to make an experiment. But what a ridiculous 
thing it is. They are going to give Rs. 600 
worth of medicines to the man and an allow-
ance of Rs. 600. Are they really serious about 
it? Would anybody be willing to come 
forward for this? In. our days when we were 
working under Mahatma Gandhi, this sum 
would have been all right, because people 
were then not working for salaries or 
allowances and all the rest of it. . . {Time bell 
rings) .. .But today it is not so. Therefore, 
these sums are ridiculously low. And one is 
led to wonder whether the Government is 
really serious about this. If they are really 
serious about this, then let them allot much 
bigger sums for this particular service. 

There is the National Textile Cor-poration. 
Some time ago, my hon. friend, the Minister 
in charge of Industries said that the support 
price for cotton was fixed at Rs. 250. Even at 
Rs. 400 it does not pay. It does not cover even 
ordinary expenses. It is-; not remunerative at 
all, and I do not know how with the 
concurrence of the Agricultural Prices 
Commission, they fixed this sum of Rs. 250. 
That is how they wanf to keep down our 
agriculturists and farmers. We want not only 
for cotton but also for tobacco, for jute, for 
rice and for wheat real remunerative prices to 
be fixed. Let me say that the Agricultural 
Prices Commission is provided with at least 
50 per cent representation, so far as 
agriculturists are concerned. Today there is 
nobody. They only bring in some kind of rural 
economists or agricultural economists. Other 
people are there to represent the consumers, 
industrialists., manufacturers, financiers and 
other people. The-Agricultural Prices 
Commission has got to be reorganised. Then, 
they must also fix the support price which* 
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would cover also a particular percentage of 
the remuneration for the maintenance of 
producers. In addition to that there should be a 
remunerative price also. Look at this National 
Textile Corporation which has come into 
existence in answer to the demands made by 
our trade unionists. I am not sorry that it has 
come into existence. These one lakh industrial 
workers who are employed in 100 and odd 
textile mills which were taken over by the 
Government also deserve protection. They 
have to be provided employment. Unfortu-
nately, those factories were not functioning 
well and they had to be taken over by the 
Government. Whatever creative and profitable 
stuff was there in those mills, it was taken 
away by the capitalists and thereafter they 
were handed over to the Government. Now 
the Government is losing more than 33 crores 
of rupees and in order to provide employment 
to one lakh of our workers. When we are 
spending so much of money for the sake of 
one lakh workers, how many crores of rupees 
should the Government spend in order to 
ensure remunerative prices or basic prices to 
our cotton growers? Instead of doing this, the 
Government is carrying on the wrong policy 
of importing artificial polyester yarn. With 
this yarn, they are producing all these posh 
things for the urban rich people, middle-class 
people and various other people also. At the 
same time, they have been asking our farmers 
to produce long staple cotton. (Time bell 
rings). We have produced that. We have saved 
the Government 100 crores of rupees worth of 
foreign exchange when they were hungry for 
foreign exchange by producing this long sta-
ple cotton. Is it not the duty of the 
Government to protect these people? Sir, I 
protest against this policy. 

I wish to congratulate this Government for 
having stumbled upon a very appropriate 
slogan, the slogan being "whether cati be 
made conveniently, in time, efficiently and in 
national interest, it should be done through 
the manual workers". Whatever cannot be 
done by manual wor- 

kers, we adopt the higher and higher 
processes of industrialisation right up to the 
highly specialised and mechanised processes. 
That is a very good slogan. Let them 
implement it in a very progressive manner so 
that all these big industries which we have 
already built, would be further strengthened 
and the small scale, cottage, artisan and vil-
lage industries would also be prosperous. 
(Time bell rings). I am glad that they have 
given some funds for the All India Village 
and Cottage Industries Commission and 
Handicrafts Commission. More is needed for 
these commissions and many more activities 
would have to be taken up by these people so 
that our village artisans would be provided 
with efficient tools and useful tools. For these 
tools, we need manufacturers also. 
Manufacturers will have to be given, 
incentives. 

In conclusion, let me remind my hon. 
friend of the demand of our kisans for taking 
over of the wholesale trade in cotton, tobacco 
and sugar by the Government. All the parties 
have been talking about it. Everybody has 
failed when in power. I hope this Government 
would not fail in the manner in which we 
have failed till now. If we do not take up this 
responsibility, if the State itself does not take 
up the responsibility of protecting our farmers 
from the rapacity of these middlemen, these 
wholesalers and all these profiteering 
merchants, and so long as we do not do it, Sir, 
no party can really go to the peasants and say 
that it is a friend of the peasants. 

*SHRI E. R. KRISHNAN (Tamil Nadu): 
Mr. Deputy Chairman, Sir, I rise to make a 
few suggestions on the Appropriation  (No.  
4)   Bill,  1977. 

Through this Appropriation Bill, a massive 
sum of Rs. 942.37 crores is being sought to 
meet the expenditure in  the coming three 
months.   Will    I 

*English translation, original speech in 
Tamil. 
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be wrong if I call this as a Mini-Budget? Sir, 
in this 1977-78 Budget Speech, the hon. 
Finance Minister stated categorically that 
deficit financing has been reduced to the 
absolute minimum in the first Budget of the 
Janata Government. When we see this sum of 
Rs. 942.37 crores in the Appropriation Bill, it 
is obvious that the calculations of the hon. 
Finance Minister have gone away and in fact 
the deficit financing has reached new heights 
under the Janata Government. I need not lay 
emphasis on the inevitable consequence of 
such deficit financing in phenomenal price 
rise of primary commodities. 

It is unnecessary to narrate the suffering of 
the cyclone-ravaged people of Southern 
States. The men are bewailing the loss of their 
beloveds; the women are bemoaning the loss 
of their bread winners; the parents have 
become barren in a jiffy; the cyclone has 
created a big battalion of orphans all over the 
Southern States. To meet the unprecedented 
calamity, the Centre has sanctioned a sum of 
Rs. 35 crores to Tamil Nadu and Rs. 72 crores 
to Andhra Pradesh. The immediate financial 
need for tackling the tale of woe of the 
suffering people is about Rs. 100 crores and 
the long-term need for implementing relief 
and anticyclone programmes is about Rs. 200 
crores. The Prime Minister and the Finance 
Minister go on repeating in a parrot-like 
pattern that money would not be the 
hindrance in the matter of cyclone relief. 
Unfortunately this seems to be only lip-
sympathy; it has not travelled down to the 
hands. Even here the sum of Rs. 35 crores is 
being appropriated against Advance Plan 
Assistance. What is going to happen to the 
future plan schemes of Tamil Nadu? How are 
they going to finance them? Are the future 
plan projects of Tamil Nadu going to be the 
victims of Central Government's Cyclone of 
Advance  Plan  Assistance? 

The financial assistance to rehabilitation 
programmes must be outside the 

Plan Assistance. If the people of Tamil Nadu 
who have been afflicted by the unprecedented 
Fury of Nature come to know that their 
interests would be affected again by the callo-
usness of Central Government in the matter of 
giving financial assistance to Plan Projects, I 
am sure that they will rise in revolt. You will 
appreciate that the anger of a hungry and hurt 
man knows no bounds. I hope that the Finance 
Minister will bear in mind this problem and 
extend all the financial assistance needed by 
the Cyclone affected Southern States for 
implementing their relief programmes. 

I would like to recall the days when our 
hon. Finance Minister was sitting in the 
opposition benches in Lok Sabha along with 
me and when he used to stress the need for a 
well-thought out plan for eradicating the 
scourge of unemployment from our country. 
He is fully aware of the magnitude of 
unemployed among the educated in the urban 
areas and among the uneducated in the rural 
areas, besides the problem of semi-employ-
ment problem in the rural areas. I remember 
his passionate plea in the cause of the 
educated unemployed in the country. 1 recall 
his angry protests on the inability of the then 
Government in bringing down the soaring 
prices. I remind this House of his deep faith in 
certain fiscal policies for making available the 
essential commodities at reasonable prices to 
the people below the poverty line. 

Here it is also pertinent to refer to his 
argument in his Budget Speech when 1977-78 
Janata Budget was presented to the Lok 
Sabha during which he asserted that he had to 
work within the confines of the legacy left to 
him by the former Government, We 
appreciated his frankness and in fact wished 
well for the new Janata Government. Even 
now I have great hopes in him, especially in 
the matter of alleviating the agony of the 
downtrodden in the country. Now it is un-
fortunate that this Appropriation Bill does not 
reflect his concern    for the 
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problem of unemployed in the country. We do 
not know the provision that has been made for 
the eradication of the evil of unemployment in 
the country. I would like to know from him 
the specific amount that has been provided for 
this purpose in this figure of Rs. 942.37 
crores. 

I am an optimist by all standards. I am sure 
that in the next year's Budget the hon. 
Finance Minister will reveal his concern for 
the poor of the country and provide a massive 
sum for creating employment opportunities 
both in the urban and rural areas. I would like 
to stress that he should share the concern of 
the Prime Minister in finding new avenues of 
employment in rural areas of the country, 
which have been neglected for nearly three 
decades after independence. 

I have to point out that there should have 
been provision for giving minimum wages to 
the handloom weavers in Tamil Nadu. 
Similarly, the fishermen living in the coastal 
area have lost their livelihood. Their boats 
worth several thousands of rupees have been 
battered and washed away by the cyclone. It 
is the bounden duty of the Central 
Government to provide them alternate 
avenues of employment and also assist them 
with required money. 

Before I conclude 1 would like to refer to a 
constitutional anachronism prevalent in our 
country. The Finance Commission, 
constituted under the piovisions of our 
Constitution, goes into the question of sharing 
revenues between the Centre and the States. 
Its recommendations are accepted by both the 
Centre and the States. But, when the Planning 
Commission which has no statutory support 
behind it, starts making recommendations 
about the sanction of loans and grants to the 
State Governments, and when the Central 
Finance Ministry blindly follows such advice 
of the Planning Commission, and when the 
State Governments are advised by the 
Planning Commission in the matter of utilisa-
tion of their own resources, one feels 

irked at the interference of the Planning 
Commission. It is natural for the States to get 
offended by the encroachment of the Planning 
Commission in the sphere of their activities. I 
refer to this because it is now expected of the 
Planning Commission to prepare a Snap Plant 
for tackling the relief and rehabilitation of the 
suffering people in the southern States. The 
States would have felt better with such an 
approach from the Planning Commission. I 
would request the hon. Finance Minister to 
bequeath to the nation hie rich experience in 
manning the finances of the country for many 
decades by formulating clear-cut financial 
jurisdictions between the Finance Ministry, 
the Finance Commission and the Planning 
Commission. I am sure he will do it in the 
next-General Budget. 

Before I conclude, I would reiterate the 
need for extending financial afsistance outside 
the Plan Frame to the Southern States 
afflicted by the unprecedented cyclone. I also 
hope that the next Budget of the Janata 
Government would truly reflect its concern 
for the Janata of our nation and solution for 
many resolved problems. 

With these words I conclude. 
SHRI P. RAMAMURTI (Tamil Nadu): Mr. 

Deputy Chairman, Sir, I think the discussion 
on this Appropriation Bill can be utilised to 
bring to the notice of the Government and the 
Finance Minister the facts about the Central 
assistance to the flood-affected people, who 
have been affected by national calamities. I 
need not now go into the whole question of 
what tremendous revages these two national 
calamities have wroughts on the people of 
Tamil Nadu, Andhra Pardesh particularly, 
and, to a certain extent, Kerala. It has been 
stated on the floor of the House that we 
should treat these calamities not as calamities 
particularly in those States but as national 
calamities. I agree that calamities of this type 
appear anywhere,  be    it Tamil Nadu  be    it 
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Kerala, or be it West Bengal, or be it Assam or 
be it Bihar, and that these calamities must be 
treated as national calamities because India is 
one country and one nation and, therefore, a 
calamity affecting any part of India is a 
national calamity. If that is the understanding 
of the Government in power, what is the fun in 
giving what is called, plan advance Or 
advance money towards plan expenditure? 
After all, when the plan allocations were 
made, they were not made on the basis of 
these national calamities. They were made 
entirely on a different footing, so. where is the 
question of treating these as national 
calamities when the State itself, in the ultimate 
analysis, is asked to bear the entire burden and 
meet the expenditure. On account of these 
calamities, out of its own funds? Ultimately, 
the plan expenditure has to be taken by the 
State itself. That means that to the extent to 
which this money is an advance, the 
expenditure on planning process, to that 
extent, is going to suffer. Therefore, in the 
ultimate analysis, whatever may be the recom-
mendations made by the Finance Commission, 
the Finance Commission's recommendations 
are not ved shastras they are not something 
sacrosanct and they are not the Bible. The 
Finance Commission, at any rate, did not un-
derstand that such calamities occurring almost 
every year in some part of the country have 
got to be treated as national calamities and 
therefore a different provision has got to be 
made with regard to these things. Therefore, 
any attempt to pass on the burden of these 
crores, of this degree, to the States concerned, 
is a reprehensible one. It is not understandable. 
There is a wide gulf between the profession 
that it is a national calamity and the actual 
doings. I hope the Government will see to it. 

Now, what about the resources? The 
Government will turn round and ask me 
about resources. I had put a specific question 
the other day while participating:     in the     
Calling 

Attention Motion and at that time I had 
pointed out that eversince the India-China war 
in 1962, the Government had imposed what 
was called a War Risk Insurance Scheme and 
they were collecting from every industrial 
undertaking in the country half a per cent of 
their net fixed assets. This was in vogue till 
the first emergency was lifted and again after 
a year or so when the Pakistan war broke out, 
the same War Risk Insurance Scheme was 
instituted. They were collecting this money 
every year till this emergency was lifted just 
before the last General Elections. Now, what 
has happened to that money? We know, not a 
single pie has been given to any industry be-
cause no factory was hit as a result of the war. 
Therefore, the entire money was collected. I 
do not see the money in the budgetary 
resources. 

SHRI N. G. RANGA: Is it covered in the 
general revenues? 

SHRI P. RAMAMURTI: I do not 
know. I could not find it. I put a 
specific question as to what 
happened to that money which was 
ejected under the war Risk 
Insurance Scheme; If        that 
money is there, then why not utilise that? If 
that money has been eaten away by the 
previous Government, let us know it; let us 
know the facts. This is a specific question that 
I put at that time. Unfortunately, there is no 
answer. I can understand it because the State 
Finance Minister who answered the debate, 
may not have been aware of that fact. There-
fore, I can understand that but now I would 
expect an answer from the Finance Minister 
because he is dealing with the finances. 

In this respect, I would make a suggestion. 
These calamities have now become almost an 
annual affair. Some tisnes it is Andhra, 
sometimes it is Tamil Nadu, sometimes the 
Brahmaputra' is in spate and parts of Assam 
are affected, sometimes the Kosi river  is   in  
spate  and parts  of 
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Bihar and Orissa are affected, sometimes it is 
the Bariganga, sometimes there is earthquake 
in Koyna and like this something or the other 
is happening year after year. My suggestion is, 
why not we make a provision whereby the 
Government should come forward with a 
scheme on the lines of the War Risk Insurance 
Scheme, to be called the National Calamity 
Risk Insurance Scheme and collect not even 
half a per cent, but a quarter per cent of the 
fixed assets from these industrial houses and 
also from the big people with properties. Let 
the Government collect a quarter per cent of 
the value of their fixed assets from the big 
people who have got a large number of 
houses. Let them collect this money from the 
people who have got hundreds of acres of 
farm land and who are making a lot of money. 
At least, Rs. 200 to Rs 300 crores per annum 
could be collected. And my suggestion would 
be that this money should not be utilised as 
budgetary resources of the Government. This 
must be founded separately and. should be 
utilised o'nly for meeting the expenditure in 
case of such national calamities which have 
become the order of the day year after year. 
Otherwise, calling it a national calamity has 
no meaning whatsoever. I am not talking On 
he-half of Tamil Nadu; I am now speaking on 
behalf of every part of this country which is 
affected by such national calamities year after 
year and the people there have to suffer, and 
the people of this country have to bear the 
burden in facing those calamities. This, would 
be a simple scheme and this can be given 
effect to. There is no great difficulty in having 
such a scheme. Afterwards, when large funds 
are aceummulated, then thope funds can be 
utilised for taking preventive measures on a 
large scale. Therefore, Sir, this scheme would 
not be difficult to operate. Just as we operated 
the War Risk Insurance Scheme, this new 
scheme suggested by me can also be operated. 
On this suggestion, I would like to have the 
reaction of the Finance Minister. 

With regard to the Governments economic 
policy, about which my friend was speaking, I 
too have a lot of things to say but I do not 
want to discuss it now. All that I would ask 
the Finance Minister is to tell us as to what is 
the economic policy of the Government of 
India. I cannot discuss the economic policy 
resolution of the Janata Party. My answer will 
be, it is the party's resolution and it is not yet 
the Government's resolution. Therefore, Sir, I 
would like to have a comprehensive 
economic policy about which the Government 
of India has been talking for the last so many 
months and about which the Janata Party has 
come out with a concrete scheme. Of course, 
I have got my own criticisms. But I do not 
want to mention them now. I do not want to 
criticise the Janata Party's programme from 
the floor of this House. I have got my own 
forums where I shall take it up. But I would 
like to have a con-crete and a comprehensive 
statement. I would like to have a 
comprehensive statement from the 
Government on the entire economic policy 
covering the economic as well as the 
industrial gamut so that this House will have 
an opportunity to have a full-fledged debate 
On the entire policy, This should be a 
separate thing. Time must be given. 
Opportunity must be given to every section of 
the House to express its views so that a 
comprehensive debate and an alround debate 
could take place on the economic policy of 
the Government in its totality and not in 
piecemeal. 

I have got so many things to say. Prof. 
Ranga mentioned about the import of 
polyester fibre yarn. I have taken it up with 
the Commerce Minister. It is not only going 
to affect the cotton growers in the country, 
(but it will also,, affect the public sector petro-
chemical industry which has gone into 
production only recently. It will also affect, 
for example, the handloom and the small-
scale industries. So far as this is concerned. I 
do not want to take it up  now,     particularly    
when Mr. 
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Dharia is not present here. Therefore, I do not 
want to take up this question now. But if we 
know what exactly, in its totality, is the 
economic policy of the Government, we will 
get an opportunity and the House will get an 
opportunity to discuss the policy in its  
totality. 

I have one or two things more to say in this 
connection. Recently, I read in the 
newspapers that the Government has banned 
the export of frog legs from January onwards. 
I do not know why it has been banned. 

SHRI N. G. RANGA: Is anybody eating it 
here? 

SHRI P. RAMAMURTI: Nobody in the 
country is eating that. I know, as a matter of 
fact, that in Kerala, Assam, in parts of Tamil 
Nadu and other places, thousands of people 
are making a living by catching frogs because 
these are a luxury as far as the United States 
is concerned. We are earning about Rs. 20 
crores of foreign exchange by exporting only 
frog legs. What is the rationale behind the ban 
on the export of frog legs makmg the people 
unemployed here? I do not understand it.   Is 
it human itarianism? 

 
SHRI P. RAMAMURTI: In that case, 

vegetarianism should be introduced by 
compulsion. Nobody in this country should be 
allowed to take non-vegetarian food. I can 
understand if you are going to ban it on 
humanitarian grounds. I do not understand 
what exactly is the meaning of this. I would 
ask the Finance Minister to reconsider this 
question. I do not know whether Mr. Morarji 
Desai is very much in favour of it or not. 

I would like to make one more point. In 
Kerala, there is a very big faction fight going 
on in the Jacobite Church, in the Syrian 
Christian Jacobite Church. The two factions 
are coming to blows. The State Government 
instead of trying to conciliate is taking sides 
in this matter, possibly because they are 
influenced by    one 

faction with two of the important members of 
one faction entrenched is the Ministry itself. 
Lathis are there, heads are broken and people 
are being sent to jails. Police are there in 
thousands. I konw the Central Government 
will say that this is entirely a State subject. I 
agree with it. The Central Government can'not 
intervene in relation to a State subject. But 
what I would humbly suggest is that in a 
matter like this, if the Central Government 
uses its influence and intervenes in the dispute 
between the two factions and tries-to bring 
them together, there two factions will be able 
to understand that the Central Government 
itself is interested in bringing about a 
resolution of this conflict and. reconciliation 
between the two groups and the Central 
Government will, I am quite sure, earn the 
kudos of the people of Kerala also irrespective 
of the Government there. Thereby, the Central 
Government, without interfering with the 
affairs of the State Government, will be able to 
prevent the State Government from taking 
sides in this matter. Ours is a secular State. 
When it affects the law and order problems of 
the people and the people are affected in 
hundreds and thousands, I want them to take 
up this question from the point of view of 
bringing about a reconciliation between the 
two warring groups of Christians. It is a very 
disgusting thing to see that people are fighting 
with each other lathis are being usee! by them 
and hundreds of them are sent to jail; over 
what? Over the ques. tion as to who should 
have control of Churches or some such things I 
do not know. Therefore, it is agitating the 
entire people of Kerala, particularly the people 
of Ernakulam. The Central Government should 
not keep its hands clear of the whole thing 
saying that it is entirely a State subject. I want 
the Centre to use its good offices to bring 
about a reconciliation between the two groups 
which the State Government cannot say that it 
is none of the your business. Without encroa-
ching upon the rights of the State Government, 
I want the Central Qav- 
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ernment to use its good offices to bring 
about a reconciliation. 

Other things I do not want to touch 
upon. Thank you. 

MR.    DEPUTY    CHAIRMAN:    Mr. 
Indradeep  Sinha.  Be short. 
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'•Brutal lathi charge on satya-grahi 
Secondary School teachers inside the 
jail of Azamgarh today. Forty   
injured;   eight   serious." 
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SHRI P. RAMAMURTI: Mr. Deputy 
Chairman, Sir, on a point of order. If my 
friend, Mr. Yashpal Kapur, has got to make 
any point of pei-sonal explanation or if he 
demands that the remarks made by the 
Members of the other House must be taken 
serious note of and also wants a debate on 
that, I think we can have that. But how is this 
prolonged speech about what happened to his 
personal matters relevant? 

SHRI RANBIR SINGH: It was raised by 
Mr. Gupta himself in the other House. 

SHRI P. RAMAMURTI: But how is it 
relevant? 

SHRI RANBIR SINGH: It was mentioned 
in the other House. . .  

{Interruptions) 
SHRI P. RAMAMURTI: I do not know 

about that. But how is this relevant to the 
Appropriation Bill? I cannot   understand  
this. 

SHRI JAGAN NATH BHARDWAJ 
(Himachal Pradesh): It was mentioned in the 
other House and that is why he is mentioning 
it here now. . . 

(Interruptions) 
SHRI YASHPAL KAPUR:   Sir, if my 
friend, has got any objection... (Interruptions) 
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SHRI P. RAMAMURTC: Sir, 1 would like 
to know whether we are meeting tomorrow 
and for how long we have to sit today. 

SHRI YASHPAL KAPUR: Sir, if my 
friend, Mr. Ramamurti, has got any 
objection, I can speak tomorrow. 

SHRI P. RAMAMURTI: I am not asking 
you, Mr. Kapur. I am asking the Deputy 
Chairman whether we are meeting tomorrow. 
If we are going to continue this discussion in 
this way, we can as well meet tomorrow. For 
how long can we go on with this kind  of a 
thing? 

MR. DEPUTY CHAIRMAN: Tomorrow, 
we have got a lot of important legislative 
business and other business also. 

SHRI P. RAMAMURTI: Then, Sir, let a 
particular time be allotted for this purpose. 

MR. DEPUTY CHAIRMAN: After 
Mr. Yashpal Kapur finishes, we will 
adjourn.  

SHRI RANBIR SINGH: No, no. Sir. 
Congress Party should get its time. 

SHRI P. RAMAMURTI: Sir, it is not a 
Budget discussion. This is not a discussion on 
the Budget... (Interruptions) ... We must 
know for how long we have to sit here. 

 

 

SHRI YASHPAL KAPUR: Shri Dharam 
Vira who has been now appointed Chairman 
of the Police Commission. Shri Kanwar Lal 
Gupta is President of that Citizens Council. 
He was President of the Celebration Com-
mittee. Now, money was taken in the name of 
Sardar Patel to commemorate his memory. 
But, Sir, where was this money credited? 
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Two  dots  were    allotted    to    grain 
merchants  in  the Industrial Area. 
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SHRI NARASINGHA PRASAD NANDA 
(Orissa): On a point of order, Sir. When we 
are issued summons, we are told that this 
House usually meets from 11 o'clock to 5 o' 
clock and if the Business Advisory 
Committee decides, then on a particular date 
this House will sit for any length of time to 
complete the business of the House. I would 
submit that it is already 6.30 P.M. We came 
with the impression that this House will sit 
only upto 5 P.M. If it has to be completed, let 
it be completed tomorrow. Why should we go 
on up to 9 o' clock? 

 

 

P.M.   for   de-politicalising  cooperative 
movement 
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Mr. Ram Adhar Rai, a Janata Party M.L.A., 
also paid a visit to the jail. In a statement he 
said that the teachers were maltreated and 
beaten by jail authorities. He demanded 
immediate suspension, etc. etc. 
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The House then adjourned at 
forty-one minutes past six of the 
clock till eleven of the clock on 
Tuesday, the 20th December,  1977. 


